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£ 25.8,1995 Hon'ble Mr, & K,Sinha, Member (J) ;

Hon'ble Mr. N,S&hu, Member (A) -

- — e

Heard Shri N.P.Sinhg, Cougsel for the_aﬁplicaht.
the relies claimed is thatlthe}éppbintment order
‘passed by the respondent no.5 dated 27.4.1995
Annexure—A/zfmay be declared illegal and gashed. It
is_claimed{éihat'the.applicant is @ better candidate

v than responde.nt noe«7.’ ) | | ~.

24 In course of argument, the learned counsel

whe

o

Submitted that the applicant has represented the
: matter before the Respondent No.3, the Postmaster
General (No:th), Muzaf farpur by the representation

dated 28, 4.1995 Annexure-i/3

3. In the fiﬁness of thiggs‘we direct the

} ReSpondenf No. 3, 'The Postmaster General, Muzaffarpur,

[_) to dispose of theArepresentation cohtained in
Annexure-A/B after mdking proper inguiry and §fter

f‘.'; giving an opportunftty to the applicant within @ pefiod

of 3 months from the receipt of this order, With this

o observation this application is disposed of.

,' ( N.sahu ) - g "( A.K.Sinha )
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